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Chancellor; Viee-C han-
ws of any such University
.1l have appointed or shall appoint by any
Bye-laws or Rogulations made and passed or
to be madd or passed by them in the manner
provided in the said Acts, and submitted to
and approved by the Governor-tienoral in
Council as far as regards the University of
Caleutta, or by tho Governor in Council of
Madras or Bombay as regards the Universitios
of Madras and Bombay respectively.”

Tho remninder of the Bill was passed
as it stood ; and the Council having
resumed its s'tting, the Bill was re-

orted.

Sin BARTLE FRERE moved for a
suspension of the S1anding Orders, to
enable him to move the third reading
of the Bill.

Mn. BEADON scconded the Mo-
tion. which was put and earried.

Sin BARTLE FRERE then moved
that the Bi.l be read a third time and
passed.

The Motion was carried, and the Bill
read a third time,

S BARTLE FRERE moved that
Mr. Beadon be requested to take tho
Bill to tho Governor General for his
assent.

Agreed to,

POLICE.

Sin RARTLE FRERE moved that
the Bill ¥ for the regulation of Police
within any purts of the British Terri.
tories in Tnidin to which it may please
the Governor-General in Couneil to
extend its prm’isi ns'’ be referred to a
Nelect Committee, consisting of Mr.
Itariugton, Mr. Sconce, Mr. Erskine,
und the M ver,

Agreed to

PORT-DUES (CALINGAPATAM AND
MUNSOORCOT'T M)

Mg, HARINGTON wmoved that the
Bill ¢ for the levy of Port-dues at
Culingapatam and  Min ooreotlah
within  the Presidency  of Fort 8t,
George” be referred toa Seleet Come
mittes, consisting of Mr, Sconee, Mr.
Erskine, and Mr. Forbeo,

Agreed to,

LICENSING OF ARTS, TRADES, &oc.

Mgr. HARINGTON (in tho ab-
senco of Mr. Forbes) moved that 8
communication reeeived from the Ma-
dras Government, relative to the Bill
“ for imposing a Duty on Arts, 'I'rades,
and Deujings, and to require Dealers 11
Tobacco to take out a License,” be lai
upon the tablo and printed.

Agreed to. .

The Council adjourned at & o'clock
on the Motion of Sir Bartle Frere, till
Saturday, the 24th November 1860.

Saturduy November 24, 1860.

PRESENT :

; ident
The ITen’ble the Chicf Justice, Vace~1""’"'1("'

in the Chair, .

Hon'ble Sir 1, B. B.| A, Scun(‘(\,_l‘:ﬂ‘l"‘ }
Frero, C. J. Erskine, ks

Hon’ble C. Beadon, and R
. B. Harington, Esq., | [lon’ble Sir C
I, Forbes, Kayq, Jackson.

MESSAQES.

gCBo

The Vice-DProsident rdnd Mc{."”ghut
informing tho Legislative Count! e
the Governor-General  had  898¢
to the fullowing Bills :—

1859

The Bill “to amend Act v”:‘,nzjnur"
(for simplifving the Procedare of "'p lto,vﬂl
of Civil Judlenture not establishod 1Y
Chartor).” £ ot

The Bill ** for the extablishment ‘i’“ of the
of Small Cnusos boyond the locnl l""r,llldiwt‘
jurisdiction of the Supremw Courts ©
turo estnblished \)y l(ny:ﬂ (‘hzll’lt‘r-‘ ”‘ul"""q )

The Bill ¢ for providing for the 00 gtk
cortalit powera by the ﬂl)vc'l"ll:l"(l"m
hix abrence from hix Council.

“ ‘Flie Indian Ponal Cixdoy

The Bl 1o authorizo and
Imigration of Native Laborors o

. P spiof
Colonien, (fni"“l‘r‘llf'r of

The Bill* for giving to th* tho ol
Cnleutta, Madrean, nind ll')ll[""yu, Hlioad '357'
contorving degrees, in addition xvil of }
tioned in Aety H, XXTL and 8

g
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t:,mts‘ of Prince of Wales' Tsland and
Provinco  Wellesley agaiust the ex-
tonsion of the Income Tax to the
Straits Scttlements.

Sk BARTLE FRERE said, he ob-
sorved that the Petition was dated in
August Inst, sinco which timo the
Straits Settlements had been exompled
from the Income MTax, There was
tl)ml.'("furo no nocessity to print the
Petition, and he should only move that
it lie on the table.

Agreed to,

CIVIL PROCEDURE.

i Tur CLERK also presentod a Peti-
t"l)r:; from Ramachendrappi, an inhabi-
til‘(: of Ankols, in Zillah Honore, of
Sy Madras l’.rcm«lcncy, coneerning
o ion ?Gl of Act VIIL of 185%,
“mr unuphl)".m.u tll(!'l)r()CC(llll’(‘ of the
li,qm" of Civil Judieature not estab-
v d by Roval Charter)
Me. IIARINGTON
e Petition be printed.
Agred to.

moved that

FOREIGNERS.

mrl;;::t(ljlllﬂlli repartod to the Coun-
ion fp 10 Ful reeeived a communicsds
w"l'«lil;)m the Tlome l?vpartm(-nt, for-
Wy ,\dg an ex-ract of a letter from
"Xp«‘(li(.:“)mt" General relative {o the
.'XX“;.V of n_continuanco of Ac
Povisiy of 1857 (to 'umkc further
Woulq - ating to forcigners) which
81 (I;")|r‘-‘ in December 1861
e ey ARTLE FRISRE moved that
/ ;,."“”“"Cﬂtil)ll be printed.
Breod tu,

K\R‘l\l
CLES OF wAR (NATIVE ARMY).

Tu

£ OLR -
Pecniy, CLERK reported that he had

o (_('lm":‘i"‘ tho Military Department
¢ nnu.“ Deaft of n Bill 10 make cer-
onr for :i(l"“"ltn in the Articles ©
)Y‘('m-.. he Govornment. of the Native
gy \“""l Soldicrs in 1Ler Majesty’s

BA T 10 1 _
e 1 d(-/i\' RTLE FRERE wsaid, he
T to move the printing o
T Per, as there we i 208
™ on ) re werpe some further
et W Wwowme snbject which he
ould be I'I'v:uulwl to the

4
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Courcil next week. when he should
movo that they be all yrinted together.

PENAL CODE AND CRIMINAL
PROCEDURE.

Tur CLERK reported that he had
received n communication from  the
1Tome Department forwarding an ex-
tract of a Despatch from the Secretary
of State for India, regarding the Penal
Code and the Code of Criminal Pro-
cedure.

Sir BARTLE TRERIE moved t'at
the communication {0 printed.

Agreed to.

RECOVERY OF RENTS.

Tue CLERK reported that he had
received from the [Tome Depuartment
the Keturns called for in Message No.
160 dated 25th June 1860, regnrdin
claims rolating to the ree. very of rent
prcfcrrcd in the Revenue Courts of the
North-Western Provinces.

Mgr. HA RINGTON moved that
the communication be printcd.

Agrecd to.

PUNISIIMENT OF OFFENCES IN
FOREIGN STATES.

Tux CLERK repored t'at he lad
received from the Howe Department
communication relutive to 8 p-oposed
oxtension  of the |ro:isions of Act [
of 1849 (to provide more effectually
for the punishment of offences com-

mitted in Foreign States) to erimes
subjects of the

committed brv native L
British Induan (GGovernmient i any
places bvy(md the limits of the Britizh
Territories. o
T™e \/'l()l'}‘-l’m‘lSIDI‘;;\ l moved
that the communicutimn be printed.
Agreed to.

PENAL CODE.

RK reported that he bad
the Home Departiment
from r. John
of the provi-
particularly
right

Tur CLIE
weeived from
(nnnnmnicution
rorarding some
fhe Penal Code,
yr o homeicide and the

™
n
Cochrane
iona of

those relutin
of private delences
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Tue VICE-PRESIDENT moved

that the comwmunication be printed.
Agreed to,

POLICE (PRESIDENCY TOWNS AND
STRAITS SETTLEMENTS).

Tur CLERK reported that he had
reecived from the Governor of the
Straits Settlements two communicutions
relative to the Bill * to amend Act
XILI of 1836 (for regulating the Police
of the Towns of Caleutta, Madras, and
Bomhay, and the several Stations of
the Scttlement of Prince of Wales'
Island, Singapore, avd Malacea.)

Mg, FOR llSES moved that the com-
municationa be printed.

Agreed to.

Mz. FORBES postponed the Mo-
tion (which stood in the Orders of the
day) for a Committee of the whole
Council on the same Bill. In doing
80, he explained that some papers had
just been received from the Govertior
of the Straits Settlements and ordered
to be printed. which it would be neces-
sary to consider before the Council
went into Committee on the Bill,

WRECKED BOATS,

Ma. FORBES moved that a com-
munication received by him from the
Madras Government be laid upon the
table and referred to the Select Com-
mittee on the Bill ¢ for the preserva-
tion of property recovered from wrecked
boats.”

Agreed to.

PORT-DUES (CALINGAPATAM
MUNSOORCOTTAH),

AND

Mn. FORBES moved that a com-
munie -tion received by him from the
Madras Qoverna ent be laid upon the
table and referred to the Seleet Com-
mittee on the Bill *“ for the levy of
Port-dues at Calingapatam and Mun-
soorcortnl within the Presidency of
Fort St. Geerge.”

Agreed to,

GOVERNMENT MEASUKES,

Sin BARTLE FRERE said, there
were theee Bills belre the Coupeil.
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which had been brought in by Govern-
ment, namely, the Pa- er Currency, the
Licensing, and the Police Bils.  These
wero not at present in a state to be
brought before the Couneil as they had
becn ordered to be published for three
months before they could be further
proceeded with.  There was alsoa 13ill
to amend the Articles of War for the
Native Army, which it was intended to
bring forward as specdily n« possibles
and to pass with no further delny that!
might be required by the Members ©
this Council, It had alrendy bee?
considered by the Governments !
Madras and Bombay, and by the Com-
manders-in-Chief of all threo Armies
whoso remarks and suggestions “"0"‘
be laid before the Council. The Clerk
of the Council had read to-d8y
a communcation from the Secretsfy
of State on the subject of !I‘lle
Code of Criminal Procedure, whlb;
was now one of the most impor‘?"‘(
measures in n stage to be pl‘(‘)cee‘“)_
with. It was the desire of the (xoV(‘t"l'w
ment to give every fucility 0 e
passing of that Code ns speedily ns'(‘;h
cumstances would admit, and he "'”%he
add on behalf of the Members 0
Government, and nlso, he was _surt,mt
overy Momber of this Councly o iy
we hoped that the proceeding M]lollo‘
Code would not entail on th?l-nt 40
rablo and learnod Vice-rest Lmder-
severe an amount of labor 08 hOI Y de
went in passing the '|’cnf‘ alt felt
through its latter stages, for YH; \
that the immedinte passing f)_f AR
would bo dearly purchases

ed us, even for a while, of th Gontle
of the 1lonorable and learnet

. c’
mﬂ;&-“. HARINGTON said, w:.trhsruf
ference to that part of the rculo. tho
the llonorabls the Presiden N
Council which related to P Locedurts

posed Codo of C"imin"ll i th
10 begged to obeerve tha Con

d already pussed t.hmufx.h 8 tlm¥
mittee of the whole ('0“"""_'“ ordertd
the time for which it had .b,"(' \Whot
to be republished bad (‘-‘I";:‘: 'doll" “wl‘::
now chietly rq-m:nim-«_l K in the (ul‘)-
to muke such alteration® -'a-'”')' »,' ‘hl
as had been rendered peet ‘l o Dot

" od intv
amendments introduced?
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Codo sinco the Code of Criminal Pro-
:(())duro was settled in  Committee,
U(‘Tl’ tolht the _ono to the other.
h l ought that it would save time,
nd that it would be found a conve-
:'len't mode of proceeding, if the neces-
ﬁl:-:"(», .n.ltcrnt}ons were considered in the
b instance by a Sclect Committeo,
b l“(’}l)ol‘te(.l upon by them rather thau
Qlyenb ommitteo o_f the whole Council.
Cod egg“:l therefors to move that the
“0‘ ”l Ol: Criminal Procedure as it now
j"S:)l ‘0 referred back for the ohject
c("mimtc‘utloned to x}Select Committee,
My ;}lng of M. l*'orbes, Mer. Sconco,
o rskine, and himself, and that the
tleir";l{:,teo be mstn_lctcd to submit
“iglltly (l!:?li'ltdt.ls speedily as they conve-
0 Olnn;:bylcﬂ.l’lu«:mDl«:NT gaid, ho
.~ '52' 1t it very desirable that the courso
O:LLS::ed by the Honorable Member
"‘Oul(tl‘ob North-Western Proviuces
dounl o followed, inasmuch ns the
Mtorng; ode having been passed, somo
0 tlmlo(l_‘ja were required to bo made
el it ode of Criminal Proceduro,
tai] tl would be a mero matter of
"'0!);‘[)‘0 go through, and which would
timg 0‘.3" lOCC:le 8 grea deal of the
it o ie Council f they were not
upl’(‘un-(]e n .J'Solecb Committeo. Tt
“’p«m..(] to him, thereforo that tho
iy ‘1(-(1 course would rather oxpodite
The R){ tho passing of tho Code.
frrig otion was then put and

Ty ¢
ho Couneil adjourncd.

s

S
“lurday, December 1, 1860

Presryxr :

o)
\ e the Chief Jutico, Vice-Presidents
“Witg . in the Chuir.

1 :

e IL B, R, 1. Forbew, Ve,

ll"‘r_'l'n‘
i "bla i A. Seonce, L.,
R 1 ';« il H..ml()"' ! =t 1

My ‘
ART[( mgton, ksq., | C J, Erakine, Bsq.
LY op

YOF WAR (NATIVE ARMY).

. 1 Itp
) i Cl, O -
iz’llxll BRI roportod to tho (Joun-

om v
the Military Department

[Novemuer 24, 1860.]

Y Dy | ,
nd received a communieats
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forwarding copies of papers on tho
subject of the proposed amendments
in the Artirles of War for the gov-
ornment of tho Native Officers and
Soldiers in Her Majesty’s Indian

Army.
Sin BARTLE FRERE moved that
the above commuuication be printed.

Agreed to.
CRIMINAL PROCEDURE.

Tar CLERK also reported that he
had received a communication from the
1orme Departmenb, forwarding ex-
tracts from two Despatches from the
Secrotary of State for India for con-
gideration in connection with the Bill
«gor simplifying the Procedure of the
Courts of Criminal Judieaturo not
ostablished by Royal Charter.”

81z BARTLE FRERE moved that
the above communication be referred
to the Sclect Committec on the Bill.

Agroed to.

MARRIAGES (NATIVE CHRISTIANS).

Mr. SCONCE presented to the
Council 8 correspondence from the
Bongal Government regarding the
golemuization of Marringes betwoen

Native Christians by persons who
wers not appointed Marringe Regis-

trars, and moved that it be printed.
Agreod to-

EMIGRANT VESSELS.

S BARTLE FRERE prgsented
tho Report of the Soloct Committee on
tho Bill « relating to vessels carrying
[migrant prescngers to tho British

'

Colonices.

VACATIONS (CIVIL COURTS).

Mn. SCONCE proesented the Re-
ort of the Select Committec on the
13ill *¢ to amend the 1aw relating to vo-
cations in tho Civil Courts8 within

. {he Presidency of Fort William in
’

© Bongal.





